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\
PRINCIPAL BENCH AT NEW DELHI

oRrcrNAi appr,rcATroN No. 72st2023

IN THE MATTER OF:

Baliram Singh

Versus
Wallop Brewing private Limited & Ors.

Applicant

Respondents

TO THE

CHAIRPERSON

COMPANION

MEMBERS

HON'BLE

AND HIS

JUDGES/

OF THE
HON'BLE TRIBI.INAL

Ili: 
oi,,:, Brewing private Limited company was

on 1l -11-2021, classified as Non_Government
Ly vide CIN No. Ut5400Up202tpTct55293 

with
ving four directors/key management.

A true copy of incorporation certificate dated 1r-11-2021
annexed with the O.A as Annexure A5 at page no.26.

ts

NOTABIAL

,6
/ar.
riM
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3.

2. That M/s Wallop Company was incorporated in the

year of2020 and unit

the committee report.

changed its name at annexure 2 of
2 of the Committee report of

nothing but the deed

nothing is disclosed

ip between 2 people wherein

any application to the Registrar of
Company for change its name, neither committee has

Certificate of Incorporation to IWsproduced earlier

Wallop Brewing

That UPPCB vide its

joint report dated

dated 12-02-2024, pursuant to the

-10-2023 submitted by District
Magistrate, has pointed out flaws in rain water
harvesting and n of the same. Apart from these

fla

A copy of letter da 12-02-2024 issued by UppCB is
annexed with the Joint tion Report as ANNEXURE 4

atpage no.92,

That Forest officer of Vanya Jeev Prabhag, Ramnagar,

Varanasi vide letter no.

to M/s Wallop Brewing

letter dated I 6-06-2022.

964131 dated 27-10-2023 replied to

ivate Limited in reference to their

orest office in its letter clearly stated

that Industry (Beer F ) is 162 meters away from forest

boundary area. It is itted that the industry ought to have

outside I km from

Varanasi.

of forest area, Ramnagar,

/
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A copy of letter dated 27-10-2023 is annexed with the Joint
Inspection Report as ANNEXURE 9 at page no. 131.

5. That specific plea has been taken by the applicant that the
respondent-industry is situated on the southwest boundary of
the chandrapraha Sanctuary hardly 300 meters away from
chandraprabha Sanctuary boundary. Left bank of post River
was demarcated as boundary of chandraprabha Sanctury.

A true copy of the boundary description is annexed as

Annexure Al at page no. 19 of the OA.
6. That report in its para II at page no. 53 stated that the

respondent industry is situated on the west side of
chandraprabha Sancrrury, whereas it is specific prea of the

application that is it situated within the Eco-Sensative Zone of
chandraprabha sanctuary from South west side of the

boundary.

para VIII of the report at page no. 55 is wrong.
Respondent - Industry is within Eco-Sensetive Zone of
chandraprabha sanctuary, the applicant had annexed GpS

photos of the respondent-industry and the boundary-pillar of
chandraprabha Sanctuary which clearly shows that the

respondent industry is within the Eco-Sensitive zone of the

Sanctuary.

A true copy of GPS photos which is annexed as ANNEXURE
A5 from page no.27 to 31 of the OA.
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8. That is not known to us whether the due process/method

given under section 4 & Section 16 of the companies Act,

2013 was followed or not by the respondent in changing its

name.

9. That para III at page 48 of the report says respondent had

requested UPPCB for change of its name. It is humbly

submitted that UPPCB is not the appropriate authority to

consider the request for change of name. It is only Registrar

of Company who is competent to consider such request.

10.That is crystal clear now that consent to Establish dated l9-
08-2021 was granted to M/s wallop Brewing company and

M/s wallop Brewing private Limited has used the same

consent to Establish for its business. It is absolutely wrong

and not permissible to use consent to Establish granted to one

company is being used by a completely different company.

1 1. It is therefore, prayed that;

A. Issue an appropriate order/ direction to the respondents for
the compliance of consolidated consent to operate and

Authorization under Section 25 of the water (prevention

control of Pollution) Act 1974 andunder section 2r of

,,8 j the Air (Prevention & Control of pollution) Act, lggl to
Wallop Brewing Private Limited;

B. Issue an appropriate order/ direction for temporary closure

of operation of wallop Brewing private Limited till it
obtains formal and fair No objection From DFo, chandra
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NEW DELHI
DATE: - -2023

Prabha Sanctuary, Ramnagar, Varanasi with regard to

Eco-sensitive Zone;

c. Issue an appropriate order/ direction for permanent closure

of operation of wallop Brewing private Limited in case,

when NOC can not be issued be to respondent _ Wallop
Brewing Private Limited from DFO, Chandra prabha

Santuary, Ramnagar, Vararasi with regard to Eco_

sensitive Zone;

D. Appoint a committee for assossment of factual condition

and damage to the ecology caused by the respondent _

Wallop Brewing Private Limited;

E. Issue appropriate orde'and directions to the respondents

to ensure restoration of the ecology damaged;

F. Issue any other and further order which this Hon,ble

Tribunal may deem fit and proper in the circumstances of
the case.

APPLICANT

THROUGH

ASHISH CHAUBEY
AVINISH KR. SAURABH

ADVOCATES
8.29, BASEMENT. DEFENCE

COLONY
NEW DELHI- IIOO24

MOB- 7 838296401 I 997 3617 7 48
Email- av inish4445 @gmail. com
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4/F,z"rh:-'ga, 0
BALTRAM srNGH .=\$_Ll,

DEPONENT

VERIFICATION

I, the above named deponent, do hereby verifu that the contents of
para no. I to 1l of my aborre affidavit are true to. my knowledge and

belif. No material has been concealed therefrom.
clah\ 6ts+z,cl. Cttameb.li - Pr 6.2-!)-1tl

Verified at 3 o on this o 9 of Apil2024.
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